CRNTRAL AUMINISTRATIVE TRIBUNAL
JASALPUR BENCH
JABALP UR

UeA«NO,239/2001

Hon'ble Sh. Sarweshwar Jha, lember (A)
Hon'ble Sh., Bharat Bhuchan, iember (J)

Jabalpur, this tue 12th day of November, 2003

v eReBundelkhandi

s/o Sh. Ramdas

Bundelkhandi

A.u.sl .

Station Hanagement Yffice

Itarsi, Distt. Hoshangabad (I¥). .. Applicant

(By advocate: Sh. R.L.Bupta, tnrough SheR.li.idishra)

versus

1. Union of India through
Secretary
tigistry cof Railway
Govt, 0Oof India
iNew Delhi.

2e Divisional Railway llanager
Central Railway
shopal (#P),

3. Cnierf Medical Superintendent
Central Railway
Bhopal _ _
througn weRe..sBnopal .

4, Medical Superintendent

Central Railway

Itarsi, Distt,

Hoshangaoac (iie), «+ Recpondents
(8y Advocate: Sh., H.B.Shrivastava)

O RD & R (Oral)

BY Sn. Sarveshwar Jha, viember (A):
deara the learnea counsel of ooth the
sides,
2, it is observea that tie applicant has a A
Being under weatment at snopal
very long nistory of sickness. /he had been
referred by the Department to the hospitalg

at lumbai.initially,after having been through

treatment at Mumbai on the recommendations of the

CONtlesse2/=
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Railway doctors he was referred ior treatment
at Railway Hospital, Paramour(Madras) by which
time ne had already suffered two heart attacks.
it is further observed that he did receive
treatment at the Railway Hospital, Parambur,
T+ is further observed that Respondent No.3 had
directed the applicant to take treatment at
Madras in the year 2000 vide his letter dated
13,6,2000, While the applicant seems to have
made preparations for visiting Madras (Parambur)
and had been given necessary facilities by the
respondents, it is observed from his submission
that on his way to Perambur he dzveloped
greater seriousness anda the applicant hed
£o be taken to Appollo Hospital in HMadras
on 23,5.,2000, The said Hospital also appears
=0 have.called for necessary information
regarding the previous treatment obtained by
the applicant at Railway Hospital in rerambur,
It is iurther observed that the Hospital at
Perambur gave tne necessary assistance
including cassette of angiography done on the
anplicant and, on the basis of the s ame, further
surgery was carried out on the applicant in
Apoollo Hospital on 16.10,2000, The applicant has,
accordingly, submitted the bills of expenses on
his creatment amounting to Rs.3,39,135/- for
reimpursement by the respondents, fe seems to
have submitted the reasons and the justification
for having treatment at Appollo Hosoital.,.
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It is also observeu that the applicant has
submitted that he had to take loan from the
market to be able to m&@ the expenditure on

his treatment at tne said Hospital,

3. The respondents have, in their reply,
maintained that the plicant could have
received treatment at Railway Hospital,
PeramoV?  whicn is also situated within
lMadras (Chennai) itself., They have taken a
position that the applicant has availed
trecatement in private hospital without
consent mxxkiik of the respondents or
Authorised liedical Attendant. They have

also said that the applicant has submitted
his claims for medical reimoursement after
six months. Under these circumstances, they
are of tne view that they have rightly rejected

the claim o the applicant.

4. We have considered tne suomissions of the
applicat as well as reply filed by the
resopondents, I; is observed that the applicant
had been receiving treatment from the Railway
Hospital and hospitals at ilunbal on
reference/directions ¢iven by the Railway meaical

autnorities.

5. It is also obscrved that it was only on the
directions of the respondents that he proceeded
to ldadras to receive further treatment after

having suffered heart attacks., He dig, however,
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go to Appollo Hospital after reaching Madras
instead of going to Perambur Hospital and to
inat extent he appears to have not proceeded in
accordance with the instructions on the subject,
The reasons yiven ny him cannot be verified by the
respondents or by us., The seriousness or the
condition of the applicant which compelled him to
go to Appollo Hospital could e properly looked into
oy the Doctors themselves, It is also not cl.ar
from the submissions of the respondents as to
whether they have majorly rejected the case on the
grouna that this had been submitted to them after
six months of having treatment at Appollo Hospital
ana not on account of the fact that he had received
the tregfment from a private hospital without the
approval of the Authorised lewical Attendant, though
they have not come out with this reason while

rejecting the case of the applicant.

6o Under these circumstances and keeping in view
the facts and the materials as available on record
and after hearing the learned counsel of both the
sides, we are, therefore, of the view that proper
course would be to refer the matter to the
respondents to reconsicer the matter keeping in
view the extant instructions on the subject and
also after consulting the nodal authorities on the
subject, i.e,, the Ministry of Health and Family

Welfare, Govt, of India., They are also Girected to

=

look into the seriousness aspect of the applicant as
reportea by him as the reason for his having gone

to Appollo Hospital, slawras. While consicering and
disposing of his case, whlle the respondents may keep the
above in their view, they may also Keep in view whether

Appollo Hospital is one of the hospitals where the Central
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Government employees can receive treatment under
and
certain conditions/whether the case of the applicant

can be considered with reference to those conditions,

e With this, this OA stands disposed of in terms
of the above directions. The respondents are also
further directed to dispose of the matter within

a period of three months from the date of

a copy of this ofder, No costs,

lewd

receipt

( BHARAT BHUSTHAN) (SARWESHAR JHA) —
MEMBER(J) MEMBER(A)
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